The Tripura Recording of Marriage Act, 2003.

(As Amended upto 1%t Amendment dt.09.10.2013).
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Dated, Agartala, the% ----------- 2004,
NOTIFICATION

ﬁ In excreise of the power conferred by sub-scotion {3y of séation 1 of the Tripura

Pecording of Mariage Act. 2004 ( Act No 22 of 2004 ) the Suate Governmen! horebs
appoints 1¥ day of QOctober, 2004 as the date from which the Trpura Pecording of

Marniage Act, 2004 will come into fore.
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{ C. 5. Chaitopadhyay )
Comuussioner (o the Government of Tripura
Revenue Department,
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Published in the .
EXTRACORDINARY ISSUE OF TRIPURA GAZETTE

Agartala, Wednesday | August 11, 2004 A D.
Sravana 20, 1926 S E.

3 GOVERNMENT OF TRIPURA
K LAW DEPARTMENT
No. F. 9(30)-Law/Leg/2001 Dated, Agartala. the 10th August, 2004.
:,; b
NOTIFICATION

The following Act of the Tripura Legislative Assembly received the assent of the Governor
on the 6th day of August, 2004 and is hereby published for general information.

. A. B.Paul

Secretary,
Government of Tripura.




Tripura Act No. 22 of 2004

THE TRIPURA RECORDING OF MARRIAGE Act - 2003

An
Act

to provide for the regulation of compuisory recording of marrage and for matters connected therewith

and incidenial theretfo.

Be it enacted by the Tripura Legislative Assembly in the Fifty-Fourth year of the Republic of india

as follows -

Short - Title, 1. (%)
Extert and
Conmnnencement.

Definitions. o

(a)

(b}
(€

(d)

(e)

(f)
(@

CHAPTER -1
Preliminam

This Act may be called the Recording of Marniage Act,
2003.

it extends to the whole of Tripura.

i shall come into force on such date as the State Govt,,
may by notification in the Official Gazette, appoint.

in this Act, uniess the context otherwise requires -

“to contract a marnage” | with its grammatical vanation and
cognate expressions, means to solemnize or enterinio a
marriage in any recognized form or manner |

"marriage” includes a re-marriage ;

‘Marriage Recorder” means the Chief Marriage Recorder,
District Marriage Recorder and Sub-Divisional Marriage
Recorder appointed or designated under sub-section (1) of
section - 4 and sub-section (1) of section- 5 ;

‘Marriage Reporter” means a Marriage reporter appointed
or designated under sub-section (1) of section - 6 ;

“memorandum” means a memorandum of marriage referred
to in section - 7 ; '

“‘prescribe” means prescribed by rules made under this Act
“State Government” means the State Government of Tripura.

CHAPTER - li

RECORDING ESTABLISHMENT

3.

All marriages solemnized on or after the commencement of

this Actin the State in any form recognized under the personal law
or custom applicable to the parties (husband and wife) or either of
them shall be compulsory recorded in accordance with the provisions
of this Act.




Chief Marriage
Recarder.

District Marriage
Recorder.

4.

(1) The State Government may. by notification in the Officiai Gazette

)

appoint a Chief Marriage Recorder for the State or designate an
officer of the State Government to hoeld that office.

The State Government may alsc appoint or designate other officers
for the purpose of discharging, under the superintendence, direction
and control of the Chief Marriage Recorder. such functions as he
may, from time to time authorize them to discharge.

The Chief Marriage Recorder shall be the Chief Executive Authority
in the State for carrying into execution the provisions of this Act and
the rules or orders made thereunder. He shall be responsible to

.co-ordinate. unify and supervise the works of recording of the

marriages and submit in the month of January every year where the
annual report of the preceding year on the working of this Act.

The State Government may appoint a person or designate an officer
to be the District Marriage Recorder for each revenue District and
such number of Sub-Divisional Marriage Recorders for one or more
Sub-Divistons who shall, subject to general conirol and directions of
the District Marriage Recorder, discharge such functions under this
Act as the District Marriage Recorder may, from time {otime, authorise
them to discharge or designate such officer of the State Government
as it think fit to hold any such office.

The District marriage Recorder shall superintend subject to the
direction of the Chief Marriage Recorder, the recording of marriages
in the district and shall be responsible for carrying into execution in
the district the provisions of this Act and the orders of the Chief
Marriage Recorder issued from time to time for the purpose of this
Act.

Every Sub-Divisional Marmiage Recorder shall without fee or reward.
enter into the register maintained for the purpose all information given
to him under section - 7 or section - 8 and shall also take steps to
coliect information about every marriage which takes place in his
local jurisdiction and record the particulars in the Marriage Register.

The office of the Marriage Recorder shall remain open on such dates
and at such hours as the Chief Marriage Recorder may direct. The
name and designation of the Marriage Recorder along with his local
jurisdiction should be displayed on the Board on or near the outer
door of his office. The writing on the Board should be in local language.

3



Marriage
Keporters

& ()
(2)
(3)
(4)
7 (M

The State Government may appoint or designate an Officer
to be a Marriage Reporter -

{1) for each Municipality to be known as Municipal
Marnage Reporter ;

{H) for each Panchayat to be known as FPanchayat
Marriage Reporter

{fit) for each Tehsil area in which lay nc Municipality or

Panchayat. to be known as Tehsil Marmage Reporter

Every Marriage Reporter shaill be atlached to and work under
the supervision, direction and control of the Sub-Divisional
Marriage Recorder in charge of the respective Sub-Division.

Every Marriage Reporter shall without fee or reward. receive
and coliect all informationy about marriages which take place
in the area of his work and send the same to the Sub-Divisicnal
Marriage Recorder to whom he Is attached or it there 15 ne
Sub-Divisicnal Marriage Recorder, to the District Marriage
Recorder in whose jurisdicition his area is situated The
information shall be incorporated and transmitted in such
form as may be prescribed

The office of the Marriage Reporter in his area shall remain
open on such dates and at such hours as the Chief Marnage
Recorder may direct and every Marriage Reporter shall
display on a Board on or near the outer door of the office of
the Marriage Reporter in the local language his main
designation and area of function as Marmage Reporter

CHAPTER-I
PROCEDURE OF RECORDING

All marriages solemnized under this Act shall be recorded in
the manner provided hereinafter

(a) The male pariner to a marnage (if adult} shall ang the
female partner may within a period of sixty days from
the date of his/her marriage-

{h) either intimate orally about the marriage to the Sub-
Divisional Marriage Recorder qrthe Marriage Reporter
having jurisdiction cver the area in which the marriage
was contracted or to such person or authorily as may
be prescribed : or

(i) prepare and sign a memorandum in Form A. obtain
signature/thumb impression of both the spouses (if aduit)
and signature/thumb impression two witnesses of the

4




Locahty with full address thereon and shall detiver in person or by registered
post to the Sub-Divisional Marriage Recorder or Mamage Reporter having
wrisdiction over the area in which the marnage was contracted

Provided that where the spouses or any of them were minor, his or her
parent or guardian with whose consent the marriage was solemnized shall be
hable to comply with the provision of this sub-section and Form A shall be

- tEethe merantacthe anardian of the male or female partner.
Government of T{épun‘é.
Government of Tripura
Revenue Department
i No.F7(3)-1REvres
: Dated, Agartala, the 17th April, 20086
NOTIFICATION

, In canceliation to this Department's earlier Notifi
2004 and in exers
| Rocorm Ofeve .(nse of the powers conferred by sub-section (1) (i) of Section 6 of the Tripura
| - marriage i .
0 t hereby appoints the T j i
Moo o - ( ' ¥ appoints the Tehshilder as Ten
ge Reporter for the respective Tehshil areas in which fay no Municipatity or Fanchayat e

cation of even number dated 18th October

2. This Notification deemed {6 have taken effect from 01 -10-2004

ﬂ,jpm«n Gz ctte. Cebre oy &l?\'\‘“\“] 85w, By order of the G
QGVG{QO!,
Hﬁ"\i b, 20T 6 A D,
_ N. C. Sen
Joint Secretary to the
e Guvernment of Trinura.

THE TETSON WD GETIVET S T o owr e ary & g vare — >

in Form B.

g e e el

(4) The marriage Reporter shall afler necessary verification send the
memorandum along with the report to the Sub-Divisional Marriage Recorder of
the area concered within a period of one month from the date of receipt

9 Ne Sub-Divisional Marriage Recorder or Marriage Reporter shall
decline to receive any memorandum or decline to fill up the marrage
memorandum as prescribed in sub-section (2) (b) of this section on the ground
that the marriage was contracted outside his local area.

{6) Where the Sub-Divisional Marriage Recorder or Marriage Reporter
receipts a memorandum of marriage contracted outside his local area. he shall
note the particulars in a separate register maintained for the purpose in such
manner as may be prescribed and forthwith send the memorandum.




Memorandum

of

mrarriage submitted

after sixty days.

Correction

or

cancellation of entry in

the register
marriages.

of

to the appropriate Sub-Divisional Marriage Recerder of the focal area in which
the marriage was contracted.

{7 Every Sub-Divisional Marriage Recorder shall maintamn a register of
marriages occurring in his area, On receipt of a memorandum of marriage
solemnized within his junsdiction he shall after making enquintes and
ascertaining correciness of the information enter the particulars of the
memorandum of marriage in that register.

{8) Registrar of Marriages apponted under the Indian Christian Marriage
Act, 1872, the Parsi Marriage and Divorce Act. 1938, Special Marniage, Act,
1854 the Hindu Marriage Act, 1955 shall send periodically the extracts of
registers of mamages maintained by them under the respective Acts, to the
Sub-thvisional Marriage Recorder of the area concerned who shall make
necessary entries in the register maintained by him.

8 (1) Oral intimation or memorandum regarding any marriage as
required under sub-section {2) of section 7 may also be submifted to
the Sub-Divisional Marriage Recarder or Marriage Reporter any time
after the expiry of the period of sixty days on payment of a fine of
rupees two hundred.

(2) Provisions of sub-sections (2) to (7) of section 7 shall mutatis
mutandis apply to a memorandum submitied under sub-section (1).

9 (1) If it is proved to the satisfaction of the Sub-Divisional Marriage
Recorder that any entry of the marriage in any register kept by him
under this Act is erronecus in form orin substance or has been
fraudulently orimproperly made he may. subjectio such rules as may
be made by the State Government with respect to the conditions on
which and the circumstances in which such entries may be corrected
or cancelled, correct the error or cancel the entry by suitable entry in
the margin without any alteration of the original entry and shall sign
the marginal entry and add thereto the date of correction or
cancellation.

(2) No such correction or cancellation as referred to in sub-section
(1) shall be made unless the parties to the marriage or theif parents or
guardians or their legal representative, as the case may be, has besn
given areasonable opportunity of showing cause against the action
proposed to be taken. | 'f




Marriages not 10. No marriage required to be recorded under this Act shall be deemed to be

validated. invalid by reason of the fact that it was not recorded under this Act or that
the memorandum was not delivered or sent to the Sub-Divisional
Marriage Recorder or Marriage Reporter or that such memorandum was
in-effective irregular and incorrect. '

CHEPTER -
Maintenance of Records and Stgtiszécs

Marriage Recorders 11 (1) Every Sub-Divisicnal Marriage Recorder shall keep in the prescribed
;geks’i‘zcﬁg;ﬁi;r;” form a register of margiages for the local area in relation to which he
exercises jurisdiction.

(2) The Chief Marriage Recorder shali cause to be printed and supptied
sufficient number of register books for making entries of marriages
according to such forms and instruction as may fromtime to time be
prescribed, and a copy of such forms in the local language shali be
posted in some conspicuous place on or near the outer door of the
office of every Sub-Divisional Marrigge Recorder.

inspection  of  12. The office of the Sub-Divisicnal Marriage Recorder shall be inspected and
recording offices. the register kept therein shall be examined by the Chief Marriage Recorder
' or the District Marriage Recorder at such intervais as may be prescribed.

Marriage Recorders 13 (1) Every Sub-Divisional Marriage Recorder shall send to the District
to send perfodical Marriage Recorder, Chief Marriage Recorder or to any officer
returns  to  Chief ified b hi t+ sueh int | d i ich £ ’ b
Marriage Recorder specifie y him, at suchintervals and in such form as may be
for compilation. prescribed, a return regarding the entries of marmages in the

register kept by such Recorder.

{2) The Chief Marriage Recorder shall cause the information in the retumn
furnished by the Sub-Divisional Marriage Recorder to be compiled and
shall publish for the information of the public a statistical report on
marriages recorded during the year at such intervals and in such
form as may be prescribed.

(3) Every marriage recorded under this Kcz shall be presumed te be valid
marriage unless and until the confrary is proved.

{4) The Register.of Marriages maintained under this. Act shall at all
reasonable time be open lo inspection and a certificate in Form ‘C’
shall be given to the party concerned or any person authorized by
them on payment of such fee as may be prescribed.




Power of Marriage
Recorder to obtain
Infermation regardittg
mariages.

Marriage Recorders
& Marriage Reporters to
be deemed to be public
servants,

Delegation of Powers.

Protection of action
taken in good faith.

Fower of State
Governiment to make
rule,

14,

CHAPTER -V

Miscellaneous

A Marmriage Recorder may either oraily or in writing require any

person to furmish any information within his knowledge in connaction
with marriages in the localty within which such person resides and
that person shall be bound to comply with such requisition

15.

16.

17.

18,

19.

{1 Any person aggrieved by or dissatsfied with an order
decision or acton of the Sub-Divisicnal Marriage
Recorder may within a pericd of sixty days from the date
of suchorder. decision or action file an appeal 1© the
District marriage Recorder on payment of such fee as
may be prescribed.

(2) Ahy person aggrieved by or dissatsfied with an order
decision or action of the Sub-Divisional Marrage
Recorder may file an appeal to the Chief Marrage
Recorder within a pertod of sixty days from the date of
such decision. order or action on payment of such fee
as may be prescribed.

The Chief Marriage Recorders. the District Marnage Recorders
the Sub-Divisional Marriage Recorders and Marriage Reporters
shall. while acting or purporting {0 act in pursuance of the
provisions of this Act or any rule or order made thereunder.
be deemed to be public servants within the meaning of section
21 of the indian Penal Code.

The State Government may, by nofification in the Official Gazette
direct that any power exercisabie by it under this Act (except
the power to make rules under section 19} or the rules made
thereunder shall. subject to such conditions. if any as may be
specified in the direction. be exercisable also by such officer or
authority subordinate to the State Governmeni as may be
specified in the direction.

No suit. prosecution or other legal proceedings shall lie
against the State Government, Chief Marnage Recorder,
District Marriage Recorder, and Marriage - Recorder or any
person exercising any power or performirtg any duty under this
Act for anything which is in gocd faith done or intended to be
done In pursuance of this Act or any rule or order made
thergunder. .

) The State Government may by nofification in the official
Gazette, make rules to carry out the purposes of this Act




(27 In particular and without prejudice to the generality of the
foregoing provision such rules may provide for -

an the preparation and submission of report under
sub-section (3} of section 4.

(D the person or authonty who shall be empowered
to receive the memorandum under sub-section
{2} of section 7

H9) conditions and circumstances for correction of
errors and canceliation of entries in the marriage
register under section 9

{(dj the form of register of marriages to be kept
under sub-section {2) of section 11 ;

{e) the forms and instructions for the purposes of
sub-section (2) of section 11 ;

(f) the intervals within which the Chief Marriage
Recorder shall inspect the office of Marriage
Recorder and examine registers kept therein
under section 12,

(@)  the intervals at which and the form in which the
returns and statistical reports under section 13
shall be furnished and for the publication thereof .

Power to vremove - 20 |f any difficulty anses in giving effect to the provisions of this
difficulties. - . . .
Actin their application to any area. the State Government
may by order make such provisions or give such
directions not inconsistent with the provisions of this Act as
appears fo the State Government to be necessary or
expedient for removing the difficulty.

' A. B Paul
. Secretary,
Government of Tripura.




FORM-- A
{ See Section 7{2)

MEMORANDUM OF MARRIAGE

. Date of Marriage:

Place of Marriage (with sufficient
- particulars to locate the same) @ .

 {(a) Full name o'f"thé_i_jrédiegroom :

{b) His age

(¢) Address

(i) Present Add-ress

. i), Permanent Address

©(d) .Name of his father

(e} Name of his mother

Loy Stat.us of the bridegroom

rat the time of marriage
{Unmarried/\Widower/
Divorcee/Mayried):

(g) Ocou'pati'on of:bride:“groom

“{hy His religion at the time of
marriage o

(a) Full name of the bride
- (b} 'He'r ége.- S
(c) Address

(i) Present Address

(i) Permanent Address




Date :

{d) Name of her father
(¢) Name of her mother

(f) Status of the bride at the
time of marriage
{Unmarried/Widower/
Divorcee/Married)

{g) Occupation of bride

(h) Her religion at the time of
marriage

Form of Marriage |

(give tick mark to the appropriate
form)

Signature/thumb impression of the
female partner or her parents or
guardians in case she has not

“completed eighteen (18) years of

age.

Witness

1.

Place

By performi'ng Social religious rites

recognized by Hindu, Christian, Muslim

_ ete. religion/by registration under specsaf
" Marriage Act.

Signature/thumb impression of the male
partner of the marriage or his parents or

T e

twenty-one (21) years of Age.

Note: Before signing the Memorandum . the signatory should satisfy himselftherself thaf the entries in the

Memorandum are correct in all respects.

I



FORM -- B
{ See Section 7(2)(d) and 7(3} }
ACKNOWLEDGEMENT

Received from

Resident of

A Memorandum of the Marriage contracted between the bridegroom

................................................................... thesonof Shri ... ... .
....... e e e and bride
.......................................................................................................................... .....the daughter of
ST ON L
Bayof . 200

Name, designation and full address

of the person or authority receiving

the Memorandum.

Date ...

Place ...,

I2



FORM --C .~
[ See Section 13(4) ]
Certificate of Marriage

This is to certify that following particulars about the marriage between the parties mentioned
below have been recorded in the marriage register.maintained in this office as
O e

1. (@  Fullname of the husband.
(b) His address.
© Name of his father/guardian.

{s}] Name of his mother/guardian.

2. (a) Full name of the wife.
(b) Her address.
(c) Name of her father/guardian.

{ch) Name of her mother/guardian

3. Date of Marriage.
4. Place of Marriage.
5. Form of marriage.

( Religion/custometc. )

Signature & designation
of the Marriage Recorder.

Printed at the Tripura Government Press, Agartala. 13
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Short title extent
and commence-
ment

Amendment
ot Section 7

Amendment
of Section 8

Tripura Gazette Exraordinary Issue, October 9, 2013 A D.

THE TRIPURA ACT NO. 6 of 2013

THE TRIPURA RECORDING OF MARRIAGE (AMENDMENT) ACT, 2013.
AN
ACT

further to amend the Tripura Recording of Marriage Act, 2003

BE it enacted by the Tripura Legislalive Assernbly in the sixty fourth year of the

republic of India as follows:-

1.{)  This Act may be called the “Tripura Recording of Marriage (Amendment) Act,
2018™

(i) It extends to the whole of Tripura;
(i) It shall come info force on and from the date of iis publication in the Tripura Gazetle.

2. in the Tripura Recording of Marrage Act, 2003 (hereinafter referred 1o as the
‘Principal Act'), after Section 7, the following new section shall be insetted. namely:-

“7A. Voluntary Registralion of Marriage - -

Persons married before the Agl came into force and whose maniage has not been
registered under any other Act may also record their marriages under this Act and time

fimit of sixty days shall not apply to such persons.”

3. In Section § of the Principal Act -

(iy In sub section (1), the words “a fine of rupess two hundred” shafl be substituted
with the words “such amount as may be prescribed”;

(i) After sub section (2}, the following Sub Section shall be Inserted namely:-

“(3)  Whoever makes or verifies any slalement in the Memorandum of
Marriage in FORM-A, which is false in any material particular, and which he or she knows
or has reason io believe to be false, shall be punished” with imprisonment of either
description for & term which may extend to two months, or with fine which may extend to

five thousand rupees, or with both.”



Tripura Gazefte Exraordinary Issue, Cclober 9, 2013 A. D

?fnendmentw 4. In the Principal Act, the existing FORM ~ A and FORM-C shall be substutd v
of Form A the following:-
and Form C

“FORM-A
[See Section 7(2}]

MEMORANDUM OF MARRIAGE

1. Date of Marriage Affix joint '
passport size
2. Place of Mariage (with sufficient particulars photographs

of Spouses

to locate the same)
3. {a} Full name of the bridegroom
{b} His age
() Address
{i} Present Address
{il) Permanent Address
(d) Name of his father
{&) Name of his mother

{f} Status of the bridegroom at the time of
marriage

Unmarried/ Widower/ Divorces/ Married)

g) Occupation of bridegroom

{

o)

{h) His religion at the time of marriage
4. {(a) Full name of the bride
(D) Her age
(c} Address

(i Preseni Address

(i) Permanent Address
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{d) Name of her father

{e) Name of her mother
{f}y Status of the bride at the time of marrage

{Unmarried/ Widow/ Divorces/ Married)

(g} Occupation of bride

{hj Her religion at the time of mardage

Form of Marriage : By performing Social refigious

(give tick mark to the appropriate form) rites  recognized by Hindy,
Christian, Musiim efc, religion/

by regisltration under special

Marriage Act.
Signature/ thumb impression of the female Signature/ thumb Inpression of
partner or her parents or guardian in case the male pariner of the marriage
she has not completed eighleen (18) years of his parenis or quardian in
of age. - case he has not compleled

tweniy-one {21} years of Age

. Witnesses for the Groom: Witnesses for the Bride:
E (a) Signaturg -------r--mees VR T T J——
(b) Name ---weemmmemeens I | R ———
(¢} S0, DO, WK —meromrvneere () /0, DIO, WO wermemercnenee
(d} Fult Address —----mmmemmmeoee {d) Full Address - —
{e) Relationship, if any ----- {e) Relationship, if any -
2. (8] Signature ---r---oweere () Signature ---m--n---en--nr-
(b) Namg -----wsemremreees R —
{c) S0, DIO, WIO ~-rrrmmarememe (c) /0, DIC, WIO -meremvemeee
(d) Full Address ----rmreeaeeeee () Fult AdGress - --mmrmrmmer-m-
(€) Relationship, if any —— (e} Relationship, if any -
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Declaration

LShi and |, Smt, e do hereby jointly declare that the
marriage was performed with our consent;, and that to our knowledge, our marriage was
nol barred by any faw in force at the fime of our marriage. We also deciare that al
information furnished hersinabove are correct,

Signature or left thumb impression of:

Groom Bride

Note : Before signing the Memorandum the signatory should safisfy himseif / herself that

the entries In the Memorandum are correct in all respects.

FORM-C
[See Section 13(4)] SRR ——

Certificate of Marriage Affix joint
passport size

photograph
of spouses

This is to cerlify that following particulars about the marriage between the parties

mentioned below have been recorded in the marriage register maintained in this office as

{This certificateis a pr%ma.facie proct of marriage)

1. (&) Full name of the husband
{bj Hisaddress
{c}  Name of his father/ guardian
{d)  Name of his mother/ guardian
2. {a}  Full name of the wife
(by Her address 3
(¢} Name of her father/ guardian
(d) Name of her mother/ guardian
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Date of Marriage
Piace of Martiage

Form of marriage
{Religion fcustom ele.)

Signature & designation
(tihe Marriage Recorder

Signature or left thumb imeression

Groom

Bride o 7
DM, Jamatia
LR & Secretary, Law
Government of Tripura.
6
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